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Serial NO....eps 5\1&2 2,

as per Regisier of Notary

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

IN THE MATTER OF:
O.A No. 5/20232/EZ
K.S. UPADHYAY
..Applicant
-VERSUS-
JHARKHAND POLLUTION CONTROL BOARD & ORS.

...Respondents

COUNTER AFFIDAVITFILED BY RESPONDENT NO. 2 HEREIN, DEPUTY
COMMISSIONER, EAST SINGHBHUM, JHARKHAND.

I, Sanjay Kumar, son of Late Ayodhya Prasad, aged about 52 years, by Religion -
Hinduism, by Occupation - Service under the State Government of Jharkhand in
the office of Deputy Commissioner, East Singbhum, Jharkhand residing at
House no. 18A, Road. A,Bistupur, Ranchi, Jharkhand, and presently Camping at
8/1, K.S. Roy Road, Kolkata — 700001, West Bengal, do hereby solemnly affirm

and state as follows:

1. That | am the Special Officer, Jamshedpur Notified Area Committee,
Jharkhand andl am aware to the facts in the instant case and as such | am
competent to make andaffirm the instant Affidavit of Compliance on

behalf of DeputyCommissioner, East Singhbhum, Jharkhand. e
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2. That | am a lawabiding Citizen of India and very much respect the

Constitution and Judicial System of India.

3. That in pursuance to the orders dated 11.01.2023 and 22.02.20230f this
Hon'ble Tribunalin the instant Original Application this Counter Affidavitis
being filed on behalf of DeputyCommissioner, East Singhbhum,

Jharkhand,respondents no. 2 herein.

4. That the instant application has been preferred by the Applicant before
the Hon’ble Tribunal for seeking remedial action on an urgent basis on
ongoing issue of severe air pollution being caused due to continuous
burning of huge quantities of wastes on an illegal and unscientific said
site located near the confluence of Subarnarekha and Kharkai rivers at

Sonari in Jamshedpur. The Applicant has prayed for the following reliefs:-

To direct the Respondents to take immediate action to stop ongoing

burning of wastes on the said site in question.

To direct the Respondents to lay down a remediation plan along with
timeline for clearing of the illegal and unscientific said site in question and
for restoration of the land and submit the same before the Hon'ble

Tribunal.

To direct the Respondents to lay down a plan for ensuring that no such
said site comes up again on the site in question and submit the same

before this Hon'ble Tribunal.
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question.

To direct CPCB to impose environmental compensation on JSPCB and Tata
Steel Utilities & Infrastructure Services Ltd failing in their duty in the

management of waste in the area in question.
To direct action against erring government officials U/s 28 of NGT Act.

5. That it humbly stated and submitted that on 11.01.2023 the Hon’ble
Tribunal was pleased to direct the answering Respondent No. 2, Deputy
Commissioner, East Singhbhum to visit the site in question and submit his
report with regard to the allegations made in the original application as
well as the remedial action to be taken by him and to file paragraph wise

reply to each of the allegations made in the Original Application.

6. That it humbly stated and submitted that at the outset, this answering
respondent denies all the allegations contained in the Original
Application, except those, which are specifically admitted hereinafter in
this reply, and nothing stated in the original application should be
deemed to be admitted merely because the same is not specifically
traversed. It is also submitted that anything stated in the original
application contrary to and/or inconsistent with what is stated in the

present written statement be deemed to be expressly denied.

7. That with regard to the statement made by the Applicant in paragraph

no. 1 of the Original Application under reply, it is humbly stated and
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caused due to continuous burning of huge quantities of wastes on an
illegal and unscientific said site located near the confluence of
Subarnarekha and Kharkai rivers at Sonari in Jamshedpur, the reply of
which has been explicitly and in detail answered in the ongoing

paragraphs.

8. That with regard to the statements made by the Applicant in paragraph
nos. 2 & 3 of the Original Application under reply, it is humbly stated and

submitted that they are matter of record.

9. That with regard to the statement made by the Applicant in paragraph no.
4 of the Original Application under reply, it is humbly stated and
submitted that there was ongoing fire in the piles of waste collected in
the said site located near the confluence of Subarnarekha and Kharkhai
river but the said fire has been put off and measures have been taken to
check that no further incidents take place. To avoid any further incident
of fire, two water tankers and two excavators have been deployed near
the said site. Security guards have been doubled, earlier there was only
one security guard and now there are two security guards and also
supervisors are deployed on shiftwise to check on unauthorized entry on
the site and to see that no antisocial elements try to set the garbage on
fire. The fencing of the site was stopped as "No Objection Certificate"
was not issued by Tata Steel Ltd. Further, on 23.02.2023 Tata Steel Ltd.
has issued "No Objection"”, and as such the fencing will be completed

within three weeks. Fencing the area will stop any unauthorized entry

and again.




Photocopy of the No Objection dated 23.02.2023 issued by Tata Steel

Ltd. is annexed as Annexure Al.

10.That with regard to the statement made by the Applicant in paragraph

no. 5 of the Original Application under reply, | deny and dispute the
statements made therein. To avoid any further incident of fire, two water
tanker and two excavators have been deployed near the said site.
Number of security guards has been doubled and there are now two
security guards in each shift, over the site. The fencing of the site is being
done so that unauthorized entry is stopped, which will prevent notorious
elements from setting the garbage on fire. Further, to remediate and
remove the garbage, which is a permanent solution, a DPR was prepared
by the consultant RCUES Lucknow and Aditya Construction consortium
and DPR was technically approved by the engineering cell on 14.03.2022.
Due to GST rate revision and “Schedule of Rate” (SoR) revision, the DPR
was revised and re-submitted for the technical approval. Meanwhile, the
Secretary, Urban Development and Housing Department, has given the
administrative approval on 10.01.2023 to execute the Bio-remediation of
the garbage stored at the site. With respect to re-submission of DPR, a
duplicate approval has been issued by Chief Engineer on 16.02.2023 also
according to the new GST rate and SoR, estimate is approved on
17.02.2023. The tender was floated on 20.02.2023, after taking all the
financial and administrative approval, the same was published in the
newspapers (Hindi Vernacular — Prabhat Khabar dated 22.02.2023). In
the pre-bid held on 04.03.2023, three bidders have participated.
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e Photocopy of the DPR dated 14.03.2022 is Annexed as Annexure
A2,

e Photocopy of the Administrative Approval dated 10.01.2023 is
Annexed as Annexure A3,

e Photocopy of the approval issued by Chief Engineer dated
16.02.2023 is Annexed as Annexure A4,

e Photocopy of Estimate dated 17.02.2023 is Annexed as Annexure
A5 and,

Photocopy of Notice Inviting Tender published in Newspaper

dated 20.02.2023 is Annexed as Annexure A6.

11.That with regard to the statement made by the Applicant in paragraph
no. 6 of the Original Application under reply, it is humbly stated and
submitted that the garbage which was put on fire by some antisocial
elements have been put off and at present there is no fire or smoke
coming out of the garbage. As per the DPR estimated garbage removal
will take three approximately months from the date of starting the Bio

remediation work after which the place will be reclaimed.

12.That, it is humbly stated and submitted that the tender for the selection
of the concessionaire for the Door to Door Collection, Transfer,
Transportation, Developing and Operating an Integral Municipal Solid
Waste Processing Facility and Engineered Sanitary Said Facility in
Municipal area, as per Solid Waste Management Rule 2016, for
Adityapur Cluster, (Adityapur, Jamshedpur, Jugsalai, Mango & Kapali) in
Jharkhand, on a long term Design, Build, Operate and Transfer (DBOT)

basis for Municipal Solid Waste with 20 years O & M was floated, earlier
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on 29.09.2021, for the 3™ time (earlier companies who were selected for
the said work, did not enter into an agreement, hence they were black
listed). The selection of concessionaire has been done. Consortium of
M/s. Cube Bio-energy Pvt. Ltd, M/S Sudhakara Infratech Pvt. Ltd. and M/s
MSGP Infratech Pvt. Ltd. were selected for the said job, after all due
diligence. A rate negotiation was done by the selection committee on
19.10.2022 and negotiated rate was sent for the final approval. An
approval was given by the Director, State Urban Development Authority
on 05.01.2023 after that a Letter of Acceptance (LoA) has been issued on
11.01.2023. The concessionaire requested for additional 15 days vide
letter dated 30.01.2023 for executing the agreement as the incorporation
of Special Purpose Entity (also known as Special Purpose Vehicle @ SPV)
was taking longer time due to technical issue of MCA portal. The
technical problem still persists. Again, vide Letter dated 01.02.2023 the
concessionaire was asked to deposit Security for Performance. In
response to the said letter issued regarding security deposit the
concessionaire vide Letter dated 06.02.2023 has requested for another
10 days, stating the same reason of technical problem on MCA portal.
Once agreement is done, the concessionaire (Selected Agencies) will start
the work, taking all the environment clearance for establishing the plant,
this might take another 1.5 to 2 years. The land for plant is already

allotted in Khairbani in Golmuri cum Jugsalai Block.

As the selection of concessionaire was taking a lot of time and also
because previously few selected concessionaires were debarred, so an
alternative solution was worked out to solve the issues and problems of

scientific landfill site. With the help of Tata Steel Ltd., a land meas /xmilg
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14.95 hectare is procured in Begunadih in Potka Block for the Integrated

Municipal Solid Waste Management Facility.

Further a proposal no. I1A/JH/MIS/126030/2019 dated 18.11.2019 has
been submitted by Tata Steel Ltd to the Ministry of Environment, Forest
and Climate Change for seeking Terms of Reference (ToR) in terms of the
provisions of the Environment Impact Assessment (EIA) Notification,
2006 under the Environment (Protection) Act, 1986. A Term of Reference
(ToR) was given by the ministry on 10.01.2020. After clearing all the
hindrances and resolving Public Grievances an application for the
Environmental Clearance was filled on 26.12.2022. Environmental
Clearance has been granted on 13.02.2023 on the abovementioned site.
Now an application for the-consent to Integrated Municipal Solid Waste

Management facility provisions is under process.

e Photocopy of the brief process of Bio-remediation is annexed as
Annexure A7,

e Photocopy of Tender dated 29.09.2021 is annexed as Annexure
A8,

e Photocopy of the Rate Negotiation dated 19.10.2022 is annexed as
Annexure A9,

e Photocopy of the Letter issued by Director State Urban
Development Authority dated 05.01.2023 is annexed as Annexure
A10,

e Photocopy of the Letter of Acceptance dated 11.01.2023 annexed
as Annexure All,

e Photocopy of the Concessionaire Letter dated 30.01. 02




annexed as Annexure Al12,

e Photocopy of the Letter of Addl. Municipal Commissioner,
Adityapur Municipal Commissioner dated 01.02.2023 is annexed as
Annexure Al13,

e Photocopy of the Concessionaire Letter dated 06.02.2023 is
annexed as Annexure Al4,

e Photocopy of the ToR dated 10.01.2020 is annexed as Annexure
A15 and,

e Photocopy of the Environmental Clearance dated 13.02.2023 is

annexed as Annexure A16.

13.That with regard to the statement made by the Applicant in paragraph
no. 7 of the Original Application under reply, it is humbly stated and
submitted that it is true. The said site is less than 200 meters from
habitation and less than 100 meters from the confluence point of river
Subamarekha and Kharkai. The tender for removing the garbage which
was lying over the said site has been floated and it will be lifted from the
said site and after treatment it will be disposed as per the Solid Waste
Management Rules, 2016. The land for plant is already allotted in
Khairbani in Jamshedpur Block by the government and Begunadih in
Potka Block by Tata Steel Limited for the Integrated Municipal Solid

Waste Management Facility.

14.That with regard to the statement made by the Applicant in paragraph
no. 8 of the Original Application under reply, it is humbly stated and
submitted that it is not correct. There have been some discrepancies in

compliance with the guidelines issued by the Central Pollution Bo Fﬁl:bu;t
Q\\w/—"‘_“‘-‘?i}/\'
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it has been religiously been taken care of and sincere steps has been

taken up to stop further pollution of air, water and soil.

15.That with regard to the statement made by the Applicant in paragraph
no. 9 of the Original Application under reply, | deny and dispute the
statements made therein. | state that the fire at the site has been
extinguished. | further state that there is a pucca road in-between the aid

site and the river.

16.That with regard to the statement made by the Applicant in paragraph
no. 10 of the Original Application under reply, it is humbly stated and
submitted that the answering respondent had visited the site on

27.02.2023 and had found that there was no fire at the said site.

17.That with regard to the statement made by the Applicant in paragraph
no. 11 of the Original Application under reply, it is humbly stated and

submitted that two ambient air monitoring system is being installed.

18.That, it is humbly stated and submitted that in compliance to your order
dated 11.01.2023 wherein this Hon’ble Tribunal had directed the
Respondent no. 2 i.e. Deputy Commissioner, East Singhbhum to visit the
site in question and submit his report with regard to the allegations made
in the original application as well as the remedial action to be taken by
him and to file paragraph wise reply to each of the allegations made in
the Original Application, the Respondent No. 2 (Deputy Commissioner,
East Singhbhum) personally visited the said site on 27.02.2023 and had

found that there was no fire over the said site.



)
Photographs dated 27.02.2023 of the said site in question are annexed as
and marked as Annexure Al.
19.That the Deputy Commissioner, East Singhbhum, respondent no. 2

herein, are obliged to and will comply with all the directions which the

Hon’ble Tribunal may be pleased to give to the said Respondents.

20.1 state that the statements contained in paragraph Nos. 1 to 5 are true to
my knowledge, the statements contained in paragraph Nos. 6 to 17 are
true to my information derived from the official records of the case,

which | verily believe to be true and the rest is/are my respectful

submissions before this Hon’ble Tribunal.
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VERIFICATION

I, Sanjay Kumar, son of Late Ayodhya Prasad, aged about 52 years, by Religion -
Hinduism, by Occupation - Service under the State Government of Jharkhand in
the office of Deputy Commissioner, East Singbhum, Jharkhand residing at
House no. 18A, Road. A, Bistupur, Ranchi, Jharkhand, and presently Camping at
8/1, K.S. Roy Road, Kolkata — 700001, West Bengal, and that | am dealing with
the connected records ‘of the case in possession of the office of Deputy

Commissioner, East Singbhum, Jharkhand.

Date: 2 7 MAR 2873

Place:

Signature
IDENTIFY THE PERSON
Iderititied biprerresey
5 ' s ee
A‘WM%ETE
Advocate VFOLL No
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Annex uswe Al — 12—
2/24/23, 3:50 PM Gmail - Extending permission for barbed wire fencing at dumhani dumping area, Sonary

\

Jamshedpur Notified Area Committee <jnacjsr@gmail.com>

1 message

N Manoj Kumar <nmanoj.kumar@tatasteel.com> Thu, Feb 23, 2023 at 3:46 PM
To: "jnacjsr@gmail.com” <jnacjsr@gmail.com>

Cc: Pranay Sinha <pranay.sinha@tatasteel.com>, Amit Kumar Singh <amit.singh1@tatasteel.com>, Sunil Kumar
<sunilkrd @tatasteel.com>, Raj Singh <raj.singh4 @tatasteel.com>, Subhojeet Mukherjee
<subhojeet.mukherjee@tatasteel.com>

Dear Sir,

This has reference to the letter No, 176, dated 19.01.2023 though which NOC has been sought from Tata Steel on
schemes tabled in the said letter.

We have examine the matter and hereby extending permission for the scheme appearing in S. No. 10 (doing barbed
wire fencing in the dumhani dumping area) on following conditions:

1. The barbed wire fencing work need to start from Busti side not from main road side. (the location has been
shown to JNAC's engineer Mr. Sanjay).

2. After completion of barbed fencing work by JNAC, Tata Steel will complete its remaining concrete boundary
wall work to enclosed the said area from encroachment.

Kindly acknowledge the same.
Warm regards,

N Manoj Kumar
Mobile +91-7544015747

nmanoj. kumar@iatasiesl.com

Information contained and transmitted by this e-mail is confidential and proprietary to Tata Steel Ltd. and is intended
for use only by the addressee. If you are not the intended recipient , you are notified that any dissemination or
copying of this e-mail is strictly prohibited and you are requested to delete this e-mail immediately and notify the
originator. Tata Steel does not enter into any binding agreement with any party by e-mail. Any views expressed by an
individual do not necessarily reflect the view of Tata Steel. Tata Steel is not responsible for the consequences of any
actions taken on the basis of information provided. While this e-mail has been checked for all known viruses the
addressee should also scan for viruses. Personal data shared on the email will be processed in accordance with the
lawfulness of processing as per Tata Steel Limited, India (TSL)'s Data Privacy Policy. To know more about Tata Steel
and TSL's Privacy Policy, please visit www.tatasteel.com.

F iy e ag r’\qb
https://mail.google.com/mail/u/0/?ik=c325ce8875&view=pt&search=all&permthid=thread-f%3A 17586 1653427208474 3&simpl=msg-f%3A1758616... 1/1
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_ Bioremediation of Legacy waste in Jamshedpur (TS)
S. No. i Particular Amountin¥

1 Leasing Charge of Segregation & Material Recovery Linit 31,11,500.00
2 Manpower Cost for Segregation & Material Recovery Unit 16,17,695.00
3 Power Cost for Segregation & Material Recovery Unit 7,88,137.00
4 ;zcagz ::y ?v::;tenance cost of Segregation & Material 7.77,875.00
5 Hiring charge of Earth moving & other equipment 58,98,424.00
6 Cost of Bio-culture 12,58,215.00
7 Cost of inert Transportation 2,28452.00
8 Cost of RDF Transportation up to Lead 330 Kms. 1,17,91,272.00
9 Cost of civil work (Non-reutilisabie part of capital cost) 52,54,000.00
10 Miscellaneous Cost 3,57,060.00
11 Project cost without profit without interest | 3,10.83,614.00
12 GST @12% of Si. no.11 373003368
13 Total including GST 3,48,13,647.68
4 Add profit @10% of SI. No.13 348136477
15 Add Environment Management charge @ 1% of Sk No. 13 3,48,136.48
16 Add water charges @ 1% of SI. No. 13 3,48,136.48
17 Add Labour less @ 1% of Si. No. 13 3,48,136.48
18 | Add contingencies @ 1% of SI. No. 13 ' 3,48,136.48
19 ::3‘:,1:?3:?1?3 f‘:‘s;m’ Trasportation 3,96,87,558.36
et o skt o Tt ——
|20 Add DPR preparation charge @ 0.25 % of Skno. 19 99,218.90
21 ;d:o ?;c;}ject Management & Supervision cost @ 0.85 % of 337.344.25
22 Total Project Cost _ 4,01,24,121.50
23 Total Project Cost (In Lakh Rs.), Say 401.24

6. SURIH DPR TR 9% 3R, TR IPra W@ I farr & aaidn wliefr ¥ swig
SBM 2.0 & 3icia T3 o7 waRT qoidr afify (SLTC) & 1% 12.04.2022 &
SITET 45 4 Seh AISHT 0% Fewfer Jer B s & |

7. State Level Technical Committee (SLTC) &T 32T & SUWRid $5 PR 37 AT
T IR & ST & SRR O YT T |

8. STRISYN ey 85 % vs @ Sy v w Legacy Waste @7 Bio — Mining, Resource
Recovery T Bic Remediation I &7 37 IS SBM 2.0 e Seaior UF I
T A5th Finance 3T &7 Budgst Y & @iftreT — 11 & aifdg oot 3TET
ferar g | :

AW - i (Fund Flow) b/ 4
st e T i Particulars Amount in X Lakh
22 L 1 | Central Govt. Share 87.00

O
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2 | State Govt. Share 88.24
3 | ULB Share (%Stf!_fl:) _ 226.00
4| Total 4901.24

9. 15th Finance 3iciia S AT & 6th HLMC &t d6& i@ 17.10.2022 & ot TRy

226.00 i1 & TPia TH T |

10. TH FIoHT W i 3 & G0 $T 907 TSR FR FFHE F % e — Tender F
HTeTH ¥ oo AT |

1. TR e SRT 9ga IR Wied If¥ & ae dr F At B B Rl F wam
AN SAIGAIIRIT PRI STl [T ST |

12. IR SfeHT 1 - 11 H fow 70 ol & uittey # smRiemR sfgfg 83 sicefa wos
Td U ﬁfﬁﬂt{ Legacy Waste &I Scientific @IF ¥ Bio ~ mining, resource recovery Fa
8U Land reclaim $ B QIS BT [baFgaH &3 &g Aol &) $d anTd I 401.24
@R HUS Udh a1 A& §OR) AT $I IS Wi veq B o & |

13. TP URAY W ATARS BT Temsar 6 aeqfy & |
14, ST U WPpedredl R R g (ge) 556t &1 s ma € |

ST~ SUDA/SWIM (LW 997 UDHDY 2022... % 2. 2o 171 £ WZ}
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eas o el e sifter, Y snde fadha gomeer, R Rery va smam fam,
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T i Detail Project Report for Scront:f ¢ Dumpsite Land Reclamation through Bio- | %,a r
é mining and Resource Recovery at Dumpsite, [NAC, Jharkhand } DC@
s |
¥ i .
- SL No. Particulars Details
k| ¢
¥ P e DL@J;! C—«"”'ﬁ
B 1  Nameof Urban Local Body ~ — Jamshedpur Notified Area
1 . Commitee
» 2 Population as per Census 2011 :_ 2,92,018 Nos -~
; 3 Household 2011 as Per census "  47,938Nos ~
; 3 i b Wk e e T // .....
. 5 Waste Generation et oy ot L ABOBMIN, e
2 _6(a) Dumpsite Location 3  InULBJurisdiction
% ; ~ 6(b) Coordinates of Dumps;te Location - Latitude 22.798841
£ | = Longitude 86.128295
2 7 Total Quantity of Existing Legacy WasteinMT  47932.00MT
f | '8 Land Occupied by the Dumpsite indcres  323Acres ~
. 9 Proposed Method for Remediation ~ Bioremdiation/Bioming
% 10  Capacity of Plant 40 MT/Hr
-8 11 Number of Proposed Processing Unit _ - 1umit
@ ! 12 Land to be recovered in Acres 242 Acres
- 13 Total Project Cost with RDF Transportation . Rs.39688Lacs _—
: 14 Add DPR Preparation Charges 0.61% on13(a)  Rs.0.99Lacs
§ 15  Add Project Monitoring & Supervision cost @ 1.61 g //"'
% % on13(a) | .Rs. 3.3?’ Lacs
i ' 16(a) Total Project Cost 13 +14+15 . Rs.401.24lacs
! /“
. 16 (b) Total Project Cost with RDF Tmnsportanan Per _. Rs. 837.11 /MT S/ <
_ MT Cost (Rs/MT) e / 7, M
1 LR g W : i 7 g B
& L{t{f-"‘-ff{_.ﬁ—- —-—-j_‘“_f s
¢/ p% 23
fechnecat f‘”"’?fh?"””wf {) Alcorrled ”f{ 4 4oy 24 Caps o!—:—é
{-’ ;ﬂ,—ym’f?’{um dne d one Fotnd %ﬁa?’.@,{%&’/ _J,w@
& i
7
d APREER
it S F W éﬁ% ’
Ab SBHIDT BT |
Yy TR e v gy Ry
NGt Iy
. "._:* LL ;a
5 - \G
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” Revised BOQ & Cost Analysis for Bioremediation of

gacy waste (Scientific Dumpsite Land Reclamation

ugh Bio-mining and Resource Recovery) at exiting

site, under Jamshedpur Notified Area Committee,
Jharkhand
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4 PR:NO.290841 West Singhbhum(22-23):D

eI AR
foem g T e

i‘.

: cist@gmailcom
: ) E-Procurement Notice (Notice Inviting Tender)
ot Tender No:-18 (22-23) Date:-20.02.2023 _
= - Parficular Details T
4 No 7 : -
i - | Disnpsite Land Reclamation through Biomt and B 2
T4,°1. { Name of Work Recovery at Dornuhani Dumpsite under  Jamshedpur Notified
4 | Area Comimittes, Jamshedpur. >
L 21 Mode of Sut e-tendering https://jharkh gov.in
T3, | Estinated Cost (Rs.) 4,13,51,316- (Excluding GST)
W 4§ Temder Fee (Ra) 25 0004 { Tweenty Five Thousand)
5. | Bid Security {Rs.) 1% of Estunated Cost L
| 6. | Time of Completi & Months
415 T DatelTrme of Publication of Tender on Website | 27.02.2023 ¢ 5:00 PM
18| Date of Pre-Bid Meeti 14.03.2023 at 3.00 FM
1179 | Last Date/Time for receipts of Bids Online 21.03.2023 at 5:00 PM
] 19| Pe of Brceiving Herd Copy of Enmest Mooey & 2203 2003 up o 500 PA at the Office of Special Officer,
" | Cost of Tender Fee . : Jamshedpur Notified Area Commitiee, Jamshedpur.
11| Crpening of Pre-Quatification Techatcal Bids 73.00.2023 a1 3:00 PM e
12,1 Opening of Financisl Bids - Will be communicated fater. I
13,1 Name & Address of Cificer Inviting Tender Jatnshedpur Notified Area Commniittes, Jamshedp
14| Contact Ne. of Procurement Officer +01 9431191356
Note-Only e- tenderwill be accepted Further Details can be seen onwebsite hitps iharkhandiender. gov.in

| PRND.290T8T Urban Development(22-231:0 Jumshedpur Notified Ares Committes, Jamshedpor.
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- - * Date-20.03.2023

e . (Corrigendum) E-Procurement Notice (Notice Inviting Tender)
20.02.2023 Il{:{:‘l; o inform that Tender Submission Date and other related Date for Tcndc__r Nn{—IH f22.-23} Dated:
unamidﬂi&‘grcu:fl;ﬁd M Newspaper! PRING.- 290787 Urban Development (22-23) D, is being revised due to%

—niances as follows |
e > I.a'.l-i-t—t;,-‘i;__- e s S IR 'l ] !
Last Date/Time for receimr e oo SRR, .. '
“ﬁ?ﬁi’*mqﬂi Dids Online 155704 3623 a1 5.00PM__ |
""'Hf*; F'm' ol Ff?c trd Copy of Eamest Money & | 06.04.2023 up to 5:00 PM at the Office of Special Officer, Jamshedpur
——= | Opening ;ﬁﬁ;ﬂ-_(}:-‘ o e ORR Notified Arca Committee, Jamshedpur.
04, s Py *““““*._,——n—‘._!} Hication Technical Bige ———t—— LG ATCA LOMITITEC, Jd . {
e INAINC & ress of Officer 1 vitine T =l Vil be communicated later. !
- - f A | —— - = 3
06. | Contact No. Off’rm;};%ﬂ%%hm _Jamshedpur Notified Area Committee, Jamshedpur. |
All terms and condition il o et 191 9431191356

. s ,____‘—‘_“—"""’—-—m“-""_"
tmn' will remain the same.
er will be accepted Further

Note- Only - tend :
i Details can be seen on website https://jharkhandtender.gov.in

. i Special Officer N
. Jamshedpur Notified Area Committee, Jamshedpur |

FiFE 2933§0Urban _Qevelopme nt (22-23) p

——————

———

St '5
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pL | S R fgs | e |
s - : - (w0 #) :
] (w0 ) B Fafy
1 ¥ 2 R LU 4 5
1 | Ry, G‘W—s%ﬁzﬁ_1¢ﬁ‘c’#a?ﬁmﬁﬂ?ﬁ%)$rﬁnim 2435500.00 | 500000 | 4=z
|2 | Sl TEERT S0 T4 g RiE @ 8 o e ) F 143370000 | 500000 | 37
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PR 293347 9Urban Development) 22-23 (D)

2| - Ao geifter),

sPrRTRR ftRfE &3 Wi, el




CARNERXURE AT

T

mining and Resource Recovery at Dumpsite, jNAC Jharkhand

~ Detail Project Report for Scientific Dumpsite Land Reclamation through Bm— : iﬁg 3

Local Body (LB) shall make a time bound plan to execute the bio-mining process
to clear the old waste.

Volume of waste to be determined through contour survey (Total Station Survey)
and site measurements. Drone mapping of heap volumes at different stages is
most cost-effective and fast. Weighment of heaps is difficult and problematic as
payment would be collected for heavy fractions, leaving behind the more
pollution-prone lighter fractions.

[nitial Contour level survey of the site shall be done on start of work and Final
Contour level survey shall be done on final completion of the work.

Do an initial baseline survey of surface and subsurface soils and waters and also
leachate present, to check for heavy metals and toxics if any. Samples should be
drawn by an NABL or MOEF certified lab, also at the final stage. During operations,
the operator should collect and keep daily samples of the finest fractions, to be
pooled and analyzed monthly or at random by an NABL lab. This is to ensure that
unsterilized rotted waste is not simply moved from one location to another by
mining without bioremediation.

Sprinkle the newly exposed surfaces with a composting bio culture solution or a
dilute solution of 5% fresh cow dung in water. This will control smell and speed
up decomposition. With the heip of Backhoe loader, the waste in the demarcated

-area should be loosened up.

Usually, the top layer has several materials in the active biological state. This layer
shall be stabilized through composting bio-cultures, as well as herbal/biological
sanitizers if found necessary for odour control.

Submitted By: - Consortium of RCUES, Lucknow & Aditya Construction Page | 45
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Detail Project Report for Scientific Dumpsite Land Reclamation through Bio- | Blsge
mining and Resource Recovery at Dumpsite, INAC, Jharkhand 3w iDC'Q

7. Raking of garbage layers by a long spike harrow operating in cross directions may :
be done as needed to pull out large rags, plastic, rubber, textiles etc.

8. Waste pickers or labour should manually pick out bulky waste like coconut shells,
banana stems, tyres and rocks prior to screening for bio-mining. Store in separate
heaps for sale or use.

9. Turn these windrow heaps once a week until no more volume reduction is .
observed in the heaps and no more heat is generated. If the garbage is stabilized,
there will be no smell or leachate formation and the material will be dry enough i
for sieving.

10. ULB or its agency may deploy Trommels and/or Horizontal Screens or other types
of screens for the purpose of screening. Screen the stabilized waste in a rotary
screen or gravity screens of different size openings, preferably 35mm and 8mm. A
fan can blow out the plastic fraction for use by recyclers. Compost

11. Appropriate numbers of excavators, backhoe loaders and workers will be
required to execute the work.

12.The recyclables recovered from the bio-mining process should be sent for
recycling as per the quality of the material, which should also be randomly
sampled by an NABL lab and tested for heavy metals, salinity/electrical
conductivity and leachability to ensure no environmental harm during use. FCO
standards for pH and contaminants could be provisionally used as a benchmark.
Non-Recyclable plastic material shall be sent for road making or to RDF units or
cement plants. Initial cleaning of recyclable waste shall be done before it is
transported for sale or disposal.

13. The recovered earthy fines shall preferably be used for landscaping or gardeni ng
or road medians within the Local Body or the site. The recovered soil can also be
used as “Soil enricher” to develop green areas or by farmers.

14. The recyclables like plastic, glass, metals, rags and cloth recovered from the waste
during screening shall be sorted out and preferably cleaned before sending to
recycling industries or as RDF.

15. The heavy fractions may be sand and gravel usable for road shoulders or for plinth
filling. Stones and concrete if any can be used for road sub-grade, or for crushing.
recycling and reuse in the construction industry. The recovered construction and
demolition waste recovered from the bio-mining process may be sent to a C&D
processing facility if suitable for production of building materials.

16.1n very old garbage layers with high debris content, most of the organic matter
may have already been decomposed. Do a seed germination test to ensure it is
stabilized. Add bio-cultures to fully stabilize it if heat is still generated in windrow
heaps or volume reduction is observed. After 7-10 days of stabilization the waste
can be taken up for screening.

17. Usually, the finest fraction will be organic matter plus fine soil, called ‘bio-earth’,
which can be used as soil improver, especially for restoring alkaline or saline soils
to fertility, or to grow some vegetation for erosion control. It is also useful as a
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Detail Project Report for Scientific Dumpsite Land Reclamation through Bio- ,%,,s;s
mining and Resource Recovery at Dumpsite, JINAC, fharkhand e DC <

lawn subgrade cum drainage layer, or it can be used as 01'génic manure in tree pits.
The next coarser fraction will be gravel and coarse organics, which can be used for
road and railway embankments the coarsest fraction may have a lot of
combustibles (cloth etc.) which can be baled and supplied as Alternate Fuel
Resources in cement kilns or boilers.

18. There may be some (maximum 5-10% of total) left over waste including lumps of
heterogeneous nature. The waste may be soaked with leachate or hard and
difficult to disintegrate. This waste can be sent to scientific landfill for disposal
(near zero residxies).

19. The recovered land from the bio-mining process shall be utilized for any purpose
deemed appropriate. Ideally reclaimed space should be reused for waste
processing, otherwise for alternate non-habitation uses.

Submitted By: - Consortium of RCUES, Lucknow & Aditya Construction Page | 47
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Request for Proposal / E - Procurement Notice
SCQUIEST FOR PROPOSAL NO. UDD/AMC/JUA/ [2021-27 Date: 29.0 2021

Request for Proposal are invited on behalf of ADITYAPUR MUNICIPAL COI_!PORATIO‘T (‘tw:cc
'harkhand tor work on DBOT basis from reputed and eligible companies / firm/ Consortium/loint Venture:
“aving sound Technical and Financial Capability for the following works:

- Estimated Earnest  puer  Com pletion
b Description of Package Capital & O&M | Money .. p.) ' period)
! Cost (Rs. in lac) | (Rs.inlac) | e B
Door ta Door Collection, Transfer, Transportation, i
Developing and Operating an Integrated Municipal |
Sohd Waste Processing Facility and Enpincered " | ' 16 Month
Sanitary Landfill Facility in municipal arca as per 5088.92 ' Conztruction
1 'SWM Rules 2016, for Adityapur Cluster {Adityapur, & 5100 | 25000/ "o 50 e
Jamshedpur, Jugsalai, Mango &Kopali) in 119740.23 | | oZM
Jharkhand, on a long-term Design, Build, Operate , .
and Transfer (DBOT) basis for Municipal Solid | l
et __ Waste with 20 years 0&M SNSRI DY (heCuR NS
2 Issue of RFP 30.09.2021
- A Date for downloadingRFP |~ 04.10.2021 _
N Last date for receiving queries 1 ~ 18.10.2021 L
5 Pre-Bid meeting -— 18.10.2021
6 ___Proposalduedate | 29.10.2021 By 5:00 PM
7. _ Dateofhard copy submission 01.11.2021 By 5:00 PM
8 Opening of technical bid L 02.11.2021 By 5:30 PM
g r Official Inviting Tender Additional Municjpai Commissioner, Adityapur .
- A Municipal Corporation |
10 Mobile Number 9470148841,7488840585, 8473868856 !
11 _ E-mail 3 mcadityapurl@gmail.com ,;
11  Helpline Number of E-Procurement Cell . 0651-2491232 :
’ Only e-tenders are acceptable. Further details can be seen on website http://jharkhandienders.
sov.in
Sd/-

Additional Municipal Commissioner
Adityapur Municipal Corporation
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% { E-mail: mcadityapur1 @gmail.com
R
From o
additional Municipal Commissioner
nagar Nigam, Adityapur,
Kalyanpuri, Adityapur, Jamshedpur,
Jharkhand 831013
To, Date:

Consortium of Cube Bio Energy Pvt. Ltd.
1. M/s Cube Bio-energy Pvt Ltd.
2. M/s Sudhakara Infratech Pvt. Ltd.
3. M/s MSGP Infra Tech Pvt Ltd.

Sub: - Letter of Acceptance for Door-to-Door Collection, Transfer, Transportatlc_m,
De‘f&oping and Operating an Integrated a‘linicipal Solid Waste Processing Facility
and Engineered Sanitary Landfill Facility in municipal area as per SWM Rules 2016,
for Adityapur Cluster (Adityapur, Mango, JNAC, Jugsalai, Kapali) in Jharkhand, on a
long-term Design, Build, Operate and Transfer (DBOT) basis for Municipal Solid

Waste.
Ref.: RFP No. UDD/AMC/IUA/03/2021-22 Dated: 29.09.2021
Dear Sir/Madam,

This is to notify you that your bid submission for Door-to-Door Collection, Transfer,
Transportation, Developing and Operating an Integrated Municipal Solid Waste Processing Facility
and Engineered Sanitary Landfill Facility in municipal area as per SWM Rules 2016, for Adityapur
Cluster (Adityapur Nagar Nigam, Mango Nagar Nigam, Jamshedpur Notified Area Committee,
Jugsalai Nagar Parishad, Kapali Nagar Parishad) in Jharkhand, on a long-term Design, Build,
Operate and Transfer (DBOT) basis for Municipal Solid Was‘te, has been found as lowest and your
negotiated rates as aftached in Annexure 1 is hereby accept‘:é‘d by Adityapur Cluster.

You are hereby instructed to form a SPV company and submit the performance Security of a
sum of Rs. 273.00 Lakhs (Rs. Two Crores Seventy-Three Lakhs only), in the format and amount
detailed in Para 6.1 of Draft Concession Agreement within 21 days of issuance of this letter.

Yours Faithfully

-~

Additional Municipal Commissioner

Nagar Nigam, Adityapur,
Letter No.?.'.'.ﬂ.i... Dated .‘.1'1.'.‘9"'..\?‘3

CCto,
Director SUDA :- For your kind reference and approval, please.

o
331/“\\\
Additional Munjicipal Commissioner

2} Nagar Nigam, Adityapur,
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JANNEXURE AL B — ) - L
Cube ' ‘
bio Energy CUBE BIO-ENERGY PRIVATE LIMITED
e lE] PoopinlS] - Provmsaig] (CIN: U40107722009PTC015674)

Office Address: Corporate Office Address: Plot No, 450 & 475, 5* Floor/KK Plaza, Ayyappa Society, Madhapur,
_ Hyderabad, Telangana — 500081, Email: info@cubebioenergy.co.in

Dated: 30/01/2023

To

Additional Municipal Commissioner,
Adityapur Municipal Corporation,
Adityapur,

Subject: M/s CUBE BIO ENERGY PVT LTD — Request to extension the time for submission of

Performance security — Reg.
Reference: Letter of Award — Letter 145, Dated: 11/01/2023

Respected Sir,

With reference to the above subject matter, Adityapur Municipal Corporation has issued Letter of
Award for the project of Door to Door collection, Transfer, Transportation, developing and operating
an integrated Municipal Solid Waste Processing Facility and Engineered Sanitary Landfill Facility, in
municipal area for Adityapur Cluster and we have received the LOA hard copy on dated: 12/01/2023,

Further, as per the RFP tender terms and conditions we are ready to form a SPV company for above
said project but due to some technical issues in MCA portal it will take another 10 days.

In this regard, we kindly requested you to allow for another 15 days time for submission of performance
security to your good office.

Thank you,
For and on behalf of M/s. CUBE BIO ENERGY PRIVATE LIMITED

LA

B UMAMAHESWARA REDDY
MANAGING DIRECTOR
IR
B Vi e ‘\
Website — cubebioenergy.co.in, Ph - 040- 40057965 [ NOTARY \5\\
4 REGD. NO.

2\ 938012011
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Consortium of Cube Bio Energy Pvt. Ltd.

1) Mis. Cube Bio-Energy Pvt. Ltd.

2) M/s. Sudnakara Infratech Pvt. Ltd.

3) M/s. MSGP Infra Tech. Pvt. Ltd.

fetie 01102029

fawg - Door-to-Door Collection, Transfer, Transportation, Developing and Operating
and integarated Municipal Solid WasteProcessing Facility and Engineered
Sanitary Landfill Facility in Municipal area as per SWM Rules 2016 for Adityapur
Cluster (Adityapur, Mango, JNAC, Jugsalai,.Kapali) in Jharjahnd, on a long-term
Design, Bild, Operate and Transfer (DBOT) basis for Municipal Solid Waste.

HHT : UDD/AMC/JUA/03/2021-22, Dated29.09.2021 and Our Office LOA Letter No. 145
Dated 11.01.2023, Your Letter No. 0 Dated 30.01.2023.

TR,
SEE TR Rvas & way ¥ be & 5 ooy umie 145 e 11.01.2023
EN 3Us! SWIa favas #1d ¥ LOA frfa fsar war o, forent st PR fsam mar o 5
U SPV Company &1 fwfor @%d g7 Performance Security & ®9 # $el 273 &G 0 ST &R
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I Myt g R fbar oimar 8 5 ve |wE @ 3e} SPV Company &1 fmfur
& §Y Performace Security @ 9 ¥ 273 & ®0 S A §Y YIHRRATT HT GRide oY |
| & SPV Company &1 fAair & Hefta sas & 72 orag ¥ Y&9la 9y /<@y 9uae
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~MONERORE Rag" ~23—

CUBE BIO-EN ERCY PRIVATE LIMITED

(CIN: U40107TZ2009PTC015674)

Office Address: Corporate Office Address: Plot No. 450 & 475, 5™ Floor, K K Plaza, Ayvappa Society, Madhapur,
Hyderabad, Telangana — 500081,

Date: 06/02/2023

To

Additional Municipal Commuissioner,
Adityapur Municipal Corporation,
Adityapur.

Subject: M/s CUBE BIO ENERGY PRIVATE LIMITED — Submission of Bank guarantee
for the ISWM project in Adityapur cluster — Request - Reg.

Reference: 1. Letter of Award — Letter 145, Dated: 11/01/2023.
2. TO letter date: 30.01.2023.

Respected Sir,

With reference to the above subject matter, Aditvapur Municipal Corporation has issued Letter of
Award for the project of Door to Door collection, Transfer, Transportation, developing and operating
an integrated Municipal Solid Waste Processing Facility and Engineered Sanitary Landfill Facility, in
municipal area for Adityapur Cluster and we have received the LOA hard copy on dated: 12/01/2023.

Further. vou have requested to submit the BG one week from 01/02/2023 vide letter 2nd cited above.
Henceforth, we have applied the SPV company formation in MCA portal but its still pending in
approval authority due to some technical problems in MCA portal and MCA portal screenshot herewith
enclosed for vour reference.

So, we are requested to allow for submut the Bank guarantee in the form of Demand Draft. After our
company formation we will arrange the Bank guarantee as per the format given by vou in tender
document with our SPV company name, after submission of BG and we will take back our DD from
vour good office. Other wise, we kindly request you to allow the another 10 days for submission of
Bank guarantee as per your required format.

Thank you

Regards
For M/s CUBE BIO ENERGY PRIVATE LIMITED

T —— RE;}ME | | 2|
MANAGING DIRECTOR | . L") °

W %*
\J’OLK sﬂ%‘b
Email: info(@cubebioenergy.co.in, Website — cubebioenergy .co.in, Ph - 040- 40057965 =
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F.No.10-56/2019-1A-111
Government of India
Ministry of Environment, Forest and Climate Change
(IA.1ll Section)
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi - 3

Date: 10" January, 2020
To,
Head - Environment Management
M/s Tata Steel Limited
Bombay House, 24 Homi Mody Street,
Mumbai - 400001, Maharashtra
E Mail: shubhanand.mukesh@iatasteel.com

Subject: Integrated Municipal Solid Waste Management Facility at Village
Begunadih, Tehsil Potka, District East Singhbhum, Jharkhand by M/s Tata
Steel Limited - Terms of Reference - reg.

Sir,

This has reference to your proposal No. 1AZJHMIS/126030/2019 dated 18.11.2019
submitted to this Ministry for seeking Terms of Reference (ToR) in terms of the provisions of
the Environment Impact Assessment (ElA) Notification, 2006 under the Environment
(Protection) Act, 1986.

2. The proposal for grant of Terms of Reference (ToR) to the project 'Integrated
Municipal Solid Waste Management Facility' at Village Begunadih, Tehsil Potka, District
East Singhbhum, Jharkhand by M/s Tata Steel Limited was considered by the Expert
Appraisal Committee (infra-2) in its 47" meeting held during 26-27 December, 2019.

& The details of the project, as per the documents submitted by the project proponent,
and also as informed during the above said meeting, are under:-

(i) Tata Steel is proposing to set up an Integrated Municipal Solid Waste Management
Facility to handle 400 TPD capacity of waste. This is in compiiance to the provision of
Municipal Solid waste management Rule 2016. The expected life of the facility will be
30 years.

(ii) The Facility has been planned & designed to handle of Municipal Solid waste
generated from command area. Proposed Facility is to be located at Village
Begunadih, Tehsil Potka, District East Singhbhum. The site is located about 41 km
away from Jamshedpur city.

(iii) Presently there is a facility for making compost from bio-degradable waste collected
from residential and commercial area but there is no organised facility for scientific &
safe & eco-friendly, mechanism in place for segregation, collection, processing,
transportation & disposal of non-biodegradable, non-recyclable, inert component of
MSW generated in command area of Jamshedpur City.

(iv) Site is about 04 km away from interstate boundary i.e. Jharkhand-Orissa interstate
border. It is for this fact that as per stipulation of EIA Notification 2006. it is a category
‘A’ project.

(v) The Facility proposes to segregate solid wastes at point of generation through
placing green bins for bio - degradable solid, red for non- bio-degradable non-
recyclable solid waste and bag for non-biodegradable recyclable solid. Solid waste
collected in green & red bin will be collected & transported fo Facility. Bags will be
given to self-help groups of Rag pickers (Vendors). Solid waste collected in green
bins will be conveyed to compost plant (Existing). Solid waste collected in Red Bin
along with street sweepings will be transported to proposed MSW Facility. After 3
years bio-degradable waste would be transported to the proposed facility where new
composting plant would be developed.

Proposal No. IAJH/MIS/126030/2019 — Page 1of§ () \
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{vi) Proposed land use pattern will be as follows:

['S. No. | Land use pattern Area (in |
Ha) |
1. Sanitary Landfill Area 3.54
( Later to be developed as landscaped Green
| Park)
| 2. Processing area 1.57 _‘
3 Infrastructure (Office, WWV, Weigh bridge, Work | 1.0 i
shop)
4, internal Road 1.0
5. Greenbelt development area 3.2
(Excluding above mentioned Green Cover) |
6. Land Reserved for Future Expansion | 463 |
Total | 14.95

(viy  Major Component of proposed facility are as follows:

Pre- Sorting

RDF Plant

Compost Plant
Bio-Methanation Plant
Waste to Energy Plant
Secure Landfili Site

(vii) Bio- degradable solid waste will be composted. Non-bio-degradable solid will be
compacted and transported to the Facility for further processing for disposal.

{ix) Arrangements will also be made for segregation and collection of Municipal Solid
Waste from Multi storied Flats, Commercial Establishments, Educational Institutions,
Community areas, & from Fish/ Meat & Vegetable Markets.

(x) It is proposed to create six transfer stations, for collection, compaction and transfer to
the facility.

(xi)  The Entire Land required for the proposed facility (14.95 Ha), has been procured by
the Proponent (M/s Tata Steel Ltd.) and is under its possession.

(xii)  Water demand has been estimated as 250 KLD.

(xiiiy  Power requirement will be fulfilled by JSEB. Power required by the Facility will be 300
KWH.

(xiv) The bio-degradable solid waste will be composted to the prescribed standard
packaged and sold. Non-biodegradable, non-recyclable Solid waste will be disposed-
off into SLF to be constructed in proposed MSW Facility.

(xv) Estimated cost of Facility is Rs. 64 Crores.

e @ ° 0o & @

4. The project/activity is covered under category ‘B’ of item 7(i) Common Municipal
Solid Waste Management Facility (CMSWMF)' of the Schedule to the EIA Notification,
2006, and requires appraisal at SEAC level. However, due to applicability of general
Condition i.e. interstate boundary of Odisha which is at a distance of about 4.00 km from
the project site, the proposal is appraised at Central level by sectoral EAC.

5. The EAC, in its 47" meeting held during 26-27 December, 2019, after detailed
deliberations, recommended the project for grant of ToR as specified by the Ministry as
Standard ToR in April, 2015 for the said project/activity and the following ToR in addition fo
Standard ToR for preparation of EIA-EMP report. As per the recommendation of the EAC,
the Ministry of Environment, Forest and Climate Change hereby accords ToR to the project
‘Integrated Municipal Solid Waste Management Facility’ at Village Begunadih, Tehsil Potka,
District East Singhbhum, Jharkhand by M/s Tata Steel Limited for preparation of the
Environmental Impact Assessment (EIA) Report and Environmental Management Plan

O -
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(EMP) with the following specific and general conditions in addition to Standard ToR
provided at Annexure:

(i) importance and benefits of the project.

(i) A sensitivity analysis of the site shall be carried out as per the MoEF&CC criteria
and form part of the EIA report.

(iii) The EIA would include a separate chapter on the conformity of the proposals to the
Municipal Solid Waste Management Rules, 2016 and the Construction and
Demolition Waste Management Rules, 2016 including the sitting criteria therein.

(iv)  Anintegrated plan of operation including the segregation of wastes at the household
ievel and its transportation to the site shall be submitted. List of waste to be handied
and their source along with mode of transportation.

(v) Details of various waste management units with capacities for the proposed project.
Details of utilities indicating size and capacity to be provided. The EIA would give
complete details of the Pre- Sorting, RDF Plant, Compost Plant, Bio-Methanation
Plant, Waste to Energy Plant and Secure Landfill Site and its impact.

(vi) The project proponents should consult the Municipal Solid Waste Management
Manual of the Ministry of Urban Development, Government of India and draw up
project plans accordingly.

(vi)  Waste management facilities should maintain safe distance from the nearby pond.

(vii)  Methodology for remediating the project site, which is presently being used for open
dumping of garbage.

(i) Layout maps of proposed solid waste management facilities indicating storage area,
plant area, greenbelt area, utilities etc.

(x) Details of air emission, effluents generation, solid waste generation and their
management.

(xi) Requirement of water, power, with source of supply, status of approval, water
balance diagram as per actual requirement, man-power requirement (regular and
contract).

(xii)  Process description along with major equipments and machineries, process flow
sheet (quantitative) from waste material to disposal to be provided.

(xiii)  Hazard identification and details of proposed safety systems.

(xiv)  Details of Drainage of the project up to 5 km radius of study area. If the site is within
1 km radius of any major river, peak and lean season river discharge as well as
flood occurrence frequency based on peak rainfall data of the past 30 years. Details
of Flood Level of the project site and maximum Flood Level of the river shall also be
provided.

(xv)  Details of effluent treatment and recycling process.

(xvi)  Action plan for measures to be taken for excessive leachate generation during
monsoon period.

(xvii) Detailed Environmental Monitoring Plan.

(xviii) Report on health and hygiene to be maintained by the sanitation worker at the work
place.

(xix)  Public hearing to be conducted and issues raised and commitments made by the
project proponent on the same should be included in EIA/EMP Report in the form of
tabular chart with financial budget for complying with the commitments made.

(xx) A certificate from Wildlife Warden/forest Officer is to be submitted stating the
conformity that the project site is not lying within any eco sensitive zone/area.

St -

S
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(xxi} Any litigation pending against the project and/or any direction/order passed by any
Court of Law against the project, if so, details thereof shall also be included. Has the
unit received any notice under the Section 5 of Environment (Protection) Act, 1986
or relevant Sections of Air and Water Acts? if so, details thereof and
compliance/ATR to the notice(s) and present status of the case.

(xxii)  Plan for Corporate Environment Responsibility (CER) as specified under Ministry’s
Office Memorandum vide F.No. 22-65/2017-1Alll dated 1 May, 2018 shall be
prepared and submitted along with EIA Report.

(xxiii) A tabular chart with index for point wise compliance of above ToRs.

General Guidelines

(i) The EJA document shall be printed on both sides, as for as possible.

(i) All documents shouild be properly indexed, page numbered.

(iii) Period/date of data collection should be clearly indicated.

(iv)  Authenticated English translation of all material provided in Regional languages.

(v) The letter/application for EC shouid quote the MoEF&CC File No. and also attach a
copy of the letter prescribing the ToR.

(viy  The copy of the letter received from the Ministry on the ToR prescribed for the project
should be attached as an annexure to the final EIA-EMP Report.

(vij The final EIA-EMP report submitted to the Ministry must incorporate the issues
mentioned in ToR and raised during public hearing. The index of the final EIA-EMP
report, must indicate the specific chapter and page no. of the EIA-EMP Report where
the specific ToR prescribed by Ministry. Questionnaire related to the project (posted
on MoEF&CC website) with all sections duly filled in shall also be submitted at the
time of applying for EC.

(viiii  Grant of ToR does not mean grant of EC.

(ix) The status of accreditation of the EIA consultant with NABET/QC! shall be
specifically mentioned. The consultant shall certify that his accreditation is for the
sector for which this EIA is prepared.

(x) On the front page of EIA/EMP reports, the name of the consultant/consultancy firm
along with their complete details including their accreditation. if any shall be
indicated. The consultant while submitting the EIA/EMP report shall give an
undertaking to the effect that the prescribed ToRs (ToR proposed by the project
propenent and additional ToR given by the MoEF&CC) have been complied with and
the data submiited is factually correct (Refer MoEF&CC Office memorandum dated
4" August, 2009).

(xij  While submitting the EIA/EMP reports, the name of the experts associated
with/involved in the preparation of these reports and the laboratories through which
the samples have been got analysed should be stated in the report. it shall clearly be
indicated whether these laboratories are approved under the Environment
(Protection) Act, 1986 and the rules made there under (Please refer MoEF&CC
Office Memorandum dated 4™ August, 2009). The project leader of the EIA study
shall also be mentioned.

(xii)  Ali the ToR points as presented before the Expert Appraisal Committee (EAC) shall
be covered.

6. The above ToR should be considered for the project project ‘Integrated Municipal

Solid Waste Management Facility’ at Village Begunadih, Tensil Potka, District East

Singhbhum, Jharkhand by M/s Tata Steel Limited, in addition io all the relevant information

as per the ‘Generic Structure of EIA” given in Appendix tH and A in the EIA Notification, P

2006. The draft EIA/EMP report shall be submitted to the Jharkhand State Pollution Control _;Q;\DLLA\(;}\
" 1‘

S o kent -, & ,
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Board for conducting public hearing. The issues emerged and response to the issues shall
be incorporated in the EIA report.

¥z The project proponent shall submit the detailed final EIA/EMP prepared as per ToR to
the Ministry for considering the proposal for environmental clearance within 3 years as per
the MoEF&CC O.M. No.J-11013/41/2006-1A-1I(1) (P) dated 08.10.2014.

8. The consultants involved in preparation of EIA/EMP report after accreditation with
Quality Council of India/National Accreditation Board of Education and Training
(QCI/NABET) would need fo include a certificate in this regard in the EIA/EMP reports
prepared by them and data provided by other Organization(s)/ Laboratories including their
status of approvals efc. vide Notification of the MoEF&CC dated 19.07.2013.

9. The prescribed ToR would be valid for a period of three years for submission of the
EIA/EMP Reports.

10. This issues with the approval of Competent Authority.

S bt

—

{Dr. Sub se)
Scientist F
Copy to:

The Member Secretary, Jharkhand State Pollution Control Board

H. E. C., Dhurwa, Ranchi - 834004, Jharkhand. "

Proposal No. IALJHMIS/126030/2018
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Annexure

7(i): STANDARD TERMS OF REFERENCE FOR CONDUCTING ENVIRONMENT
IMPACT ASSESSMENT STUDY FOR COMMON MUNICIPAL SOLID WASTE
MANAGEMENT FACILITY (CMSWMF) AND INFORMATION TO BE INCLUDED IN
EIA/EMP REPORT

(i) The project should be designed based on the population projections as by
Master Plan.

(ii) Submit a 10 km. radius map (on survey of India toposheet) showing co-ordinates
of project site, national highway, state highway, district road/approach road, river,
canal, natural drainage; protected areas, under Wild Life (Protection) Act,
archaeological site, natural lake, flood area, human settlements (with population),
industries, high tension electric line, prominent wind direction (summer and
winter), effluent drain, if any and ponds etc. should be presented and impacts
assessed on the same.

(i)  Examine and submit details of alternative technologies viz. RDF shall also be
evolved.

(iv) Examine and submit details of storm water/ leachate collection from the
composted area.

(V) Examine and submit details of monitoring of water quality around the landfill site.
Water analysis shall also include for nitrate and phosphate.

(viy Examine and submit details of the odour control measures.

(viij Examine and submit details of impact on water bodies/rivers/ ponds and
mitigative measures during rainy season.

(viii)  Submit the criteria for assessing waste generation. Any segregation of hazardous
and bio-medical wastes.

(ix) Submit a copy of the layout plan of project site showing solid waste storage,
green belt (width & length, 33% of the project area), all roads, prominent wind
direction, processing plant & buildings etc. should be provided.

(x) Submit a copy of the land use certificate from the competent authority.
(xiy  NOC from local or nearest airport within 20 km and any flight funnel restrictions.

(xii)  Submit a copy of the status of ambient air quality and surface and ground water
quality, soil type, cropping pattern, land use pattern, population, socic-economic
status, anticipated air and water pollution:

(xiii) Submit a copy of the topography of the area indicating whether the site requires
any filling, if so, the details of filling, quantity of fill material required, its source
and transportation, etc.

(xiv) Examine and submit the details of impact on the drainage and nearby
habitats/settlements (surroundings).
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(xv)
(xvi)
(xvii)
(xviii)

(xix)
(xx)

(xxi)

{xxii)

(xxiii)

(xxiv)
(xxv)

(xxxvi)

Examine and submit the details of surface hydrology and water regime and
impact on the same.

Examine and submit the details of one complete season AAQ data (except
monsoon) with the dates of monitoring, impact of the project on the AAQ of the
area (including HzS, CHy).

Submit a copy of detailed plan of waste management.

Submit the details of sanitary land fill site impermeability and whether it would be
lined, if so details therecof.

Examine and submit the details of impact on environmental sensitive areas.

Examine and submit the details of rehabilitation/compensation package for the
project effected people, if any.

Submit Environmental Management Plan and Environmental Monitoring Plan
with costs and parameters.

Public hearing to be conducted for the project in accordance with provisions of
Environmental Impact Assessment Notification, 2006 and the issues raised by
the public should be addressed in the Environmental Management Plan. The
Public Hearing should be conducted based on the ToR letter issued by the
Ministry and not on the basis of Minutes of the Meeting available on the web-site.

A detailed draft EIA/EMP report should be prepared in accordance with the
above additional TOR and should be submitted to the Ministry in accordance with
the Notification.

Details of litigation pending against the project, if any, with direction /order
passed by any Court of Law against the Project should be given.

The cost of the Project (capital cost and recurring cost) as well as the cost
towards implementation of EMP should be clearly speit out

Any further clarification on carrying out the above studies including anticipated
impacts due to the project and mitigative measure, project proponent can refer to
the model ToR available on Ministry website “http://moef.nic.in/Manual/Common
Municipal Solid Wastes”.
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CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environment Single-Window Hub)

\dentification No. - EC23A037JH170166  File No. - 10-56/2019-IAlil  Date of Issue EC - 13/02/2023 3

Gl _Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

The Chief Environment Management
Tata Steel Limited, Jamshedpur

Environment Management Department, Bishtupur, Jamshedpur,Bombay
gg;.la‘i& 24 Homi Mody Street, Mumbai 400001,Purbi Singhbhum, Mizoram-

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
[AJJH/INFRA2/410593/2022 dated 26 Dec 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC ldentification No. EC23A037JH170166
2. File No. 10-56/2018-1A.111
3. Project Type New
4. Category A
5. Project/Activity including
Schedule No.
6. Name of Project INTEGRATED MUNICIPLE SOLID

WASTE MANAGEMENT FACILITY
7. Name of Company/Organization  Tata Steel Limited, Jamshedpur
Location of Project Jharkhand
9. TORDate N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed}
Mr. Ashish Kumar
Date: 13/02/2023 Scientist E
IA - (INFRA-2 sector)

Note: A valid environmental clearance shail be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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F. No. 10-56/2019-1A-111
Government of India
Ministry of Environment, Forest and Climate Change
(IA.III Section)
Indira Paryavaran Bhawan
JorBagh Road, Aliganj
New Delhi - 110 003
Dated: 13t" February, 2023
To
M/s Tata Steel Limited
Environment Management Department
Main Steel Works, Bistupur
Jamshedpur-831001, Jharkhand
E-mail: tsj.cpebigtatasteel.com

Sub.: Integrated Municipal Solid Waste Management Facility at Village
Begunadih, Tehsil Potka, District East Singhbhum, Jharkhand by
M/s Tata Steel Limited - Environmental Clearance reg.

Sir,

This has reference to above mentioned proposal No.
IA/JH/INFRA2/410593/2022; received on 26.12.2022 online through
PARIVESH Portal for seeking Environmental Clearance (EC) as per
provisions under EIA Notification, 2006 as amended under Environment
(Protection) Act, 1986.

2. The project/activity is covered under category 'B' of item 7(i) Common
Municipal Solid Waste Management Facility (CMSWMF)' of the Schedule to
the EIA Notification, 2006, and requires appraisal at state level. However,
general condition is applicable, as the state boundary of Odisha is at a
distance of about #.00 km from the project site. Accordingly, the pruiect
m%%% under category 'A’and requires appraisal at Central level by Sectorad

3. Accordingly, the abovementioned proposal for Environmental
Clearance has been examined by the Expert Appraisal Committee {Infra-2)
in its 100t meeting held on 11.01.2023.

4, The details of the project, as per the application form, documents
submitted by the project proponent, and also as informed during the
aforesaid meetings of EAC, are provided below for reference:

(i) The project is new.

(i)

The pxopcsed pro_|ect 1s iomttd at V]ll.lge i

(i) The capacity of the propmed lmcgmtc‘d Mumcqml ‘mhd Wa‘a{éﬁ ?ﬁe
Management Facility is 4 7 B

: - o8
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{iv)

(vi)

(vii)

(viii)

_ Proposal No. IA/JH/INFRA2/410593/2022
C ldentification No. - EC23A037JH170166  File No. - 10-56/2019-1A.1H1

provision of Municipal Solid waste
expected life of the facility will be
period post closure,

The

management Rule 2016, The
30 years and 10 years monitoring

Project proposes to segrégate ol sup

The project si?e measures 14.95 ha. The entire land required for the
proposed facﬁlty has been procured by the Proponent (M/s Tata Stecl
Ltd.) and is under its possession. Current land use type of the project

site is ‘barren land’. Proposed land use pattern of the project site is
given below:

S1. No. Particulars | Area (ha)
1. Processing Facility 0.9
3, Sanitary Landfill 4L 6.6
8, Green Belt & Boundary LIS B T
4, Internal Road = 0.5
5, Infrastructure e T Y1
6. Land reserved for future expansion | 0.95
__Total|  14.95

Major Component of proposed facility are as follows:

* Pre- Sorting

« RDF Plant

* Compost Plant

« Bio-Methanation Plant
« Waste to Energy Plant
+ Secure Landfill Site

Integrated Facility also included viz.,, Mechanism for Segregation,
collection processing, transportation, disposal of non-biodegradable,
non-recyclable, inert component of MSW generated.

Capacity of the dilferent processing units/disposal units is as follows:

Sl. No. Items Quantity (TPD)

1. | Composting Unit e 156.00

2. Bio-methanation 82.00

3 RDF Plant 73.20

4. Recyclable Plastic 16.00 |
5. SLF ; _ 48.00

6 C & D Wastc 3080
Total 400

Bio-degradable waste collected from point of generation wi{%;l;_ be /7%
transported to existing composting plant. Non bio-degradable, no Tifes

Date of s
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recyclable waste and residual from existing plant would be
transported to proposed new site for disposal into sanitary land fili
(SLF). Tata Steel Limited has an agreement with external agency to
produce Refuse Dry Fuel (RDF) from combustible non bio-degradable
solid waste. The proponent is also planning to set-up a bio-
methanation unit within the existing composting plant. Hazardous
solid waste will be handed over to authorised recyclers. Non bio-
degradable recyclables will be handed over to the identified Social
Entrepreneur group (SEG). There will be 8 transfer

stations (Existing
g it of salid

acuty.
(1) 70 KLD, which include 20
KLD of recycled water and 50 KLD of fresh water. Fresh water
requirement shall be fulfilled by Groundwater sources.

(x)

Waste water Generation (KLD) (Including leachate from SLF if any) is
25 KLD and same will be treated in Leachate treatment plant. Treat
waste water of 20 KLD will be recycled.

(xij Leachate generated SLF shall be collected and treated, treated waste
water shall be utilized for green belt development vehicle washing &
floor washing and the plant will be based on Zero discharge principle.
No significant adverse impact will be on water environment.

(xii)  The area proposed for green belt development is 5 ha. Green belts will
be developed all around the boundary of the landfill in consultation
with State Pollution Control Boards or Pollution Control Committees

Total Power required of the project is 70 KWH. Power requirement will
be fulfilled by JSEB. In addition, a DG set with the capacity of 100
KWH will be provided as backup power supply.

(xiii)

(xiv)  Roof top rain water harvesting is proposed as measures of water
| conservation,

(xv) Earlier the project was granted Terms of Reference by the Ministry

vide letter no. 10-56/2019-1A-111 dated 10.01.2020 for preparation of

EIA/EMP report and organization of public hearing,

(xvi)  Accordingly, bascline environmental data were generated for one

complete season during October to December 2019 for preparation of
EIA/EMP report and Public hearing was conducted on 25.09.2022 at
Panchayat Bhawan, Village Janamdih, Block Potka, District East-
Singhbhum under the chairmanship of Deputy Commissioner East-
Singhbhum, Jharkhand.

(xvii)  Major queries raised by participants are pollution of ground water,
lowering of ground water table, environmental pollution in the area,
loss of vegetation, and road Accident on account of transportation of
solid waste from city to the Facility site. In response, the proponent

informed the following proposed action plan to address issues raised ==
by the participants:

= TRETS
Foxh 80Uy N
5 I A . i ‘1:\2‘ )
e Proponent informed that municipal solid waste will be {rcated__-’i/é_.;

existing treatment tacility at Jamshedpur. Only inert matcriaﬁ ”‘
h e
; Proposal No. 1A/JH/INFRA2/410593 /2022 AV
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residual, generated in existing plant at Jamshedpur, would be
disposed in land fill at the proposed site. At end of disposal of
residuals, it will be covered by soil & plantation will be raised on
the filled up area. The Facility will not generate many
employments opportunity, However, preference will be given to
local people for employment in the proposed Facility for
employment opportunity arising in the facility. It was also
assured that care would be taken not to affect identified land for,
religious purposes in construction of Facility.

e Proponent would take up schemes for education, health care n
this area under its CSR programme. A medical doctor will be
deputed in the village for free consultation & also arrangement
would be made for dispensing free medicine.

(xviit) NBWL Clearance is not required.

{xix)  Forest Clearance is not required.

(xx) CRZ Clearance is not required.

{(xxi)  No court case is pending against the project.
{xxi)) The project site is not fall within the Critically Polluted Area.
{(xx11)) The project site is not lying within any eco sensitive zone/area.
(xxiv)  No tree cutting is involved.

(xxv)  Total estimated cost of project is Rs. 64 Crores. EMP Cost is Rs 2.76
Crores. '

(xxvi) Employment generation: The upcoming project will generate direct
and indirect employment opportunities for the local people. The
CMSWMF will create employment including skilled as well as semi-
skilled staff directly or indirectly. The secondary employment in the
form of providing services to the employed manpower will also be
developed in the neighbouring villages.

(xxvii) Benefits of the project: Improvements in the physical infrastructure,
Improvements in the social infrastructure, Employment potential and
other tangible benefits.

5. After detailed deliberation, EAC has noted that the project proposes to
segregate municipal solid waste at point of generation, process it through
composting, utilizing the nutrients produced through Reduced Derived Fuel
(RDI), bio-methanation and sending the final inert material, expected to be
about 15% of total waste material collected, to the now proposed site for
final disposal. Total water requirement of the project is 70 KLD of which 50
KLD is fresh water, which shall be taken from the ground water source. The

EMP presents effective mitigation mmsil.w% at the total cost of Rs. 2 76
Lrores,

6. The EAC, based on the mi’m‘matmn submitted and clamﬁc&twn
provided by the Project Proponent and

ssues, has recommended the propos
satance subject tr} spm 1ﬁt2 uanehlmn:

oposal No. 1A/JH/INFRAZ/ 410593/ 2022
FvJHl?ﬁfiﬁﬁ
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I\.._, T R s Sy B gt ; = 4 T
J ;gth b;mnd.lzgl ¢ Conditions as specified by the Ministry vide OM dated
T « . " s . p 8 % . pit -
gil‘()l.h(}11 for the said project/activity, while considering for accord of
environmental clearance,

7. Based on recommendations of EAC, the Ministry of Environment,
Forest and Climate Change hereby accords Environmental Clearance for
Integrated Municipal Solid Waste Management Facility at Village Begunadih,
'i’ﬁhsil Potka, District East Singhbhum, Jharkhand by M/s Tata Stecl
Limited, under the provisions of the EIA Notification, 2006 and
amendments/circulars issued thereon, and subject to the following specific
and standard conditions:

A. Specific Conditions

() Consent to Establish/Operate for the project shall be obtained from
the State Pollution Control Board as required under the Air
(Prevention and Control of Pollution) Act, 1981 and the Water
(Prevention and Control of Pollution) Act, 1974.

(i}  Air pollution control device viz., gas quencher; treatment with mixture
of hydrated lime and activated powder for adsorption of partial acidity
and VOCs (if any); bag-filter/ESP for removal of particulate matter;
venturi scrubber followed by packed bed scrubber with caustic
circulation to neutralize the acidic vapours in flue gas; and demister
column for arresting water carry over will be provided to the
incinerator. Online pollutant monitoring shall be provided as per
CPCB guidelines for monitoring particulate matter, SO2, NOx and CO
from the incinerator stack. The periodical monitoring of Dioxins and
Furans in the Stack emissions shall be carried out.

(iiiy No tree can be felled/transplanted unless exigencies demand. Where
absolutely necessary, tree felling shall be with prior permission from
the concern Authority. Old trees should be retained based on girth
and age regulations as may be prescribed by the Forest Department.
Where the trees need to be cut/transplanted with prior permission
from the concerned local Authority, compensatory plantation in the
ratio of 1:10 (i.e. planting of 10 trees for every 1 tree that is cut/
nonsurvival of any transplanted treej shall be done and maintained.
While raising compensatory plantations it may be ensured that all the
native species felled are replaced by the same native species to the
extent possible while the non-native species may be replaced by any
native species of choice.

{ivi  Project Proponent shall develop green belt in 5 ha of area as
committed. -

fv) Project proponent shall implement rainwater harvesting from rooftop,

paved arcas and landscaping areas as committed. .

{vi}y  Project proponent should use LED Lamps and Solar panel as energy G

saving conservation in the project area. L /@0?

 {yil)  The landscape planning should include plantation of native Speci o= s

' The species with heavy foliage, broad leaves and wide canopy ¢

 proposal No, IA/JH/INFRA2/410593/2022
Identification No - EC23A037Jk :
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(xi)

(xi1)

(xiii)

{xiv)

(xv)
(xvi}

(xvii)

(xviii)

(ix)

)
{xx1)

(%)

_ Proposal No. IA/JH/INFRA2/410593/2022 ' . s
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are desirable. Water intensive and/or invasive species should not be
used for landscaping,

Analysis of Dioxins and Furans shall be done through CSIR-National
institute  for Interdisciplinary Science and Technology (NIIST],
Thiruvananthapuram or equivalent NABL Accredited laboratory.

Leachates to be colleeted and utilized within project after proper
treatment. Proponent should submit the details regarding Leachate
collection and treatment system to be installed to concerned
Integrated Regional Office of the Ministry. Toxicity Characteristic

Leaching Procedure (TCLP) test to be performed on leachates.

Fresh water requirement shall not exceed S0 KLD during operational
phase. Extraction of ground water shall be subject to the permission
of Central Ground Water Authority (CGWA).

Treated wastewater of 20 KLD shall be recycled within the premises as
committed.

No fresh water to be used except for potable use.

Six numbers of Piezometer wells shall be installed in and around the
project site to monitor the ground water quality in consultation with
the State Pollution Control Board or State Pollution Control
Committee/CPCB. Trend analysis of ground water quality shall be
carried out each season and information shall be submitted to the
SPCB and the Regional Office of MoEF&CC.

Ground water monitoring for Physico-Chemical parameters to be
carried out and record maintained by providing piezometric wells
along the flow channe! {up and down).

Ambient air quality monitoring shall be carried out in and around the
landfill site at up wind and downwind locations.

The depth of the land fill site shall be decided based on the ground
water table at the site to avoid contamination of the ground waters.

Environmental Monitoring Programme shall be implemented as per
EIA report and guidelines prescribed by CPCB for hazardous waste
facilities. Periodical ground water/soil monitoring to check the
contamination in and around the site shall be carried out.

The Company shall ensure proper handling of all spillages by
introducing spill control procedures for various chemicals.

On line real time continuous monitoring facilities shall be provided as
per the CPCB or State Board Directions.

Scrubber water, leachate water or wheel wash shall be treated
properly and recycled to achieve zero liquid discharge.

Gas generated in the Lanci fill shcufd be praper%y collected, mcmmred.
and flared.

Pre-medical check-up to be camcd cut on warkers at the time of /7
employment and regular medical record to be maintained. 7.
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(xxiii)

(xxiv)

(xxv)

Emergency plan shall be drawn in consu
implemented in order to minimize the
environment from fires, explosion or
sudden release of hazardous waste or
air, soil or surface water,

Itation with SPCB/CPCB and
hazards to human health or
any unplanned sudden or non-
hazardous waste constituents to

FQamwater runolf from the landfill area shall be collected and treated
in the leachate treatment plant.

Adequatf‘: covering arrangement in site should be done to prevent the
runoff of rainwater in the project premises.,

B. Standard Conditions

&

(iv)

(v)

(v1)

(vii)

1L

- Proposal No. IA/JH/INFRA2/410593/2022 by - : .
_EC Identification No. - EC23A037JH170166  File No. - 10-56/2018-1A.11 Date of Issue EC - 13/02/2023 Bage 8 of 14

Statutory compliance

The project proponent shall obtain forest clearance under the
provisions of Forest (Conservation) Act, 1980, in case of the diversion
of forest land for non-forest purpose involved in the project.

The project proponent shall obtain clearance from the National Board
for Wildlife, if applicable.

The project proponent shall prepare a Site-Specific Conservation Plan
& Wildlife Management Plan and approved by the Chief Wildlife
Warden. The recommendations of the approved Site-Specific
Conservation Plan/Wildlife Management Plan shall be implemented in
consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance
report (in case of the presence of schedule-1 species in the study area)

The project proponent shall obtain Consent to Establish/Operate
under the provisions of Air (Prevention & Control of Pollution) Act,
1981 and the Water (Prevention & Control of Pollution) Act, 1974 from
the concerned State Pollution Control Board/Committee.

The project proponent shall obtain the necessary permission from the
Central Ground Water Authority, in case ol drawl of ground water /
from the competent authority concerned in case of drawl of surface
water required for the project.

A certificate of adequacy of available power from the agency supplying
power to the project along with the load allowed for the project should
be obtained.

All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil
Aviation Department shall be obtained, as applicable by project
proponents from the respective competent authoritics.

Air quality monitoring and preservation

The project proponent shall install 24x7 continuous emission
monitoring system at process stacks to monitor stack emission with
respect Lo standards prescribed in Environment (Protection} Rules
1986 and connected to SPCB and CPCB online servers and calibratd

[
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these systems from time
specification through |

Act, 1986 or NABL

incineration).

to time according to equipment supplier
abs recognized under Environment (Protection)
accredited laboratories. (for projects involving

(i1) As proposed, air pollution control device viz,
thh‘ mixture of hydrated lime and
partial acidity and vOCs (

gas quencher; treatment
activated powder for adsorption of
: il any); bag filter/ESP for removal of
particulate matter; venturi scrubber followed by packed bed scrubber
with caustic circulation to neutralize the acidic vapours in flue gas,
and .demis{ﬁr column for arresting water carry over will be provided to
the incinerator, Online pollutant monitoring shall be provided as per
CPCB guidelines for monitoring particulate matter, 502, NOx and CO
from the incinerator stack. The periodical monitoring of Dioxins and
Furans in the Stack emissions shall be carried out.

(i)  Analysis of Dioxins and Furans shall be done through CSIR-National
Institute for Interdisciplinary Science and Technology (NIIST),
Thiruvananthapuram or equivalent NABL Accredited laboratory.

(iv)  Incinerator shall be designed as per CPCB guidelines. Energy shall be
recovered from incinerator.

(v) Gas generated in the Land fill should be properly collected, monitored
and flared.

(vi) The project proponent shall install system to carryout Ambient Air
Quality monitoring for common/criterion parameters relevant to the
main pollutants released (e.g.,, PMio and PMss in reference to PM
emission, and SO, and NOx in reference to 8Os and NOx emissions)
within and outside the plant area at least at four locations {one within
and three outside the plant area at an angle of 120° each), covering
upwind and downwind directions.

III. Water quality monitoring and preservation

() The project proponent shall install continuous effluent monitoring
system with respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCRB online
servers and calibrate these systems from time to time according to
equipment supplier specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories,

(1)  Sufficient number of Piezometer wells shall be installed in and around
the project site to monitor the ground water quality in consultation
with the State Pollution Control Board / CPCB. Trend analysis of
ground water quality shall be carried out each season and information
shall be submitted to the SPCB and the Regional Office of MoEF&CC,

(i)  The depth of the land fill site shall be decided based on the ground
water table at the site.

)  Rain water runoff from the landfill area and other hazardous waste ==

- aren shall Be collected and teaicd v ite . AANAGGIS.
management area shall be collected and treated in the tfﬂl.ibgﬂ:,@s} N\
treatment plant. ' /7 '

_ Proposal No. [A/JH/INFRA2/410893/2022 _ > Al RET
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vl Total fresh water use she :

(v) sjr(jvided i e U‘o(; Shzlii Ilt?[ exceed the proposed requirement s
auth I't st projﬂ‘_{’t details. Prior permission  fror i
authority shall be obtained for use of fresh water e

(vij The Company shall ens
immdudhp cr:y'!lsiml% ensure proper handling of all spillages by
ucing spill control procedures for various chemicals '

Conpetedd

vii All leachates arisi - L
by ik ET;‘};;;OﬁIS;Nﬁ fri;g premises should be collected and treated in
ca by RO. RO rejects shall be ev: : :
Toxicity Characteristi W i e s g iR
Yy Lharact ic Leaching Procedure (TCLP) test to be performe
s R it 2 cedure (TCLP) test to be performed

viii 3¢ ar wat : _

o ibwtl?bhcr water, leachate water or wheel wash effluent shall be treated
n the effluent treatment plant followed by RO to achicve zero liquid
discharge. '

(ix) Sewage Treatment Plant shall be provided to lreat the wastewator
generated from the project. Treated water shall be reused within the
project.

(x) A certificate from the competent authority for discharging treated
effluent/untreated effluents into the Public sewer/ disposal/drainage
systems along with the final disposal point should be obtained.

IV. Waste management

(i No non-hazardous wastes, as defined under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016,
shall be handled in the premises.

(i) The solid wastes shall be scgregated, managed and disposed as per
the norms of the Solid Waste Management Rules, 2016,

(i) Any wastes from construction and demolition activitics related thereto
shall be managed so as to strictly conform 1o the Construction and
Demolition Waste Management Rules, 2016.

(v, A certificate from the competent authority handling municipal solid
wastes should be obtained, indicating the existing civie capacities of
handling and their adequacy lo caler Lo the M.S.W, generated {rom
project.

V. Transportation

(i) Project should ensurc that the site is properly cordoned off from
general movement and no unauthorized person or goods permitted to
enter the premises. Necessary security provision should be made as a
condition in the Authorization under the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 1o prevent
unwanted access.

(i) Traffic congestion near the entry and exit points from the roads
adjoining the project site shall be avoided. Parking should be fully
internalized and no public space should be utilized.

(i) A detailed traffic management and traffic decongestion plan shall !mm;‘:"

S

drawn up to ensure that the current level of service of the roacds within

/ F S
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a 02 kms radius of the project is maintai
; : ject 18 mamtained and § 4
: stementation of ¢ , = a mproved upon afte
1‘?;nii?::i(‘;iﬂ:ill}tla%1(;11 fm]]m;‘ project. This plan should be %f'lsed ft;
umulative mpact ol all developmer i ' e
: Ve 1t and increased habitation bei
cartied ou . = i wcreas wabitation being
"15!(*1"1(&0‘: Ll‘ltl ;3; lJ;}gu;&;u(i to be carried out by the project or uihc?-
APENCICs his 02 Kms radius of the site in di bt
% ; . § he site in different scenarios of
Space  and s oA . ! scenarios o
vglid'-z!(idl }i :-;‘m‘(- -amd the traffic management plan shall be duly
G ;hc pc‘;’ {'D{‘““ﬁed by the State Urban Development department
aﬁi%o b v h ‘-/ competent authority for road augmentation and shall
{ BILqL their consent to the implementation of components of the
plan which involve the participation of these departments.
VI. Green belt

ireen be‘lt. shall be developed in an area as provided in project details,
with native tree species in accordance with Forest Department. The
greenbelt shall inter alia cover the entire periphery of the project site.

(ii Top soil shall be separately stored and used in the development of
green belt.

VII. Public hearing and Human health/ safety issues

(i) Emergency preparedness plan pased on the Hazard identification and
Risk Assessment (HIRA) and Disaster Management Plan shall be
implemented.

(ii) Provision shall be made for the housing of construction labour within
the site with all necessary infrastructure and facilities such as fuel for
cooking, mobile toilets, mobile STP, safe drinking water, medical
health care, créche etc. The housing may be in the form of temporary
structures to be removed after the completion of the project.

(1ii) Occupational health surveillance of the workers shall be done on a
regular basis.

IX. Miscellaneous

(i) The project proponent shall make public the environmental clearance

granted for their project along with the environmental conditions and

safeguards at their cost by prominently advertising it at least in two

local newspapers of the District or State, of which one shall be in the

vernacular language within seven days and in addition this shall also

be displayed in the project proponent’s website permanently. (for
projects involving incineration)

(i) The project proponent shall prominently advertise it at least in two
local newspapers of the District or State, of which one shall be in the
vernacular language within seven days indicating that the project has
been accorded environment clearance and the details of
MoEFCC/SEIAA website where it is displayed (For projects involving

only Landfill without incineration)

{iii) The copies of the environmental clearance shall be submitted by the

project proponents Lo the Heads of local bedies, Panchayals and
Municipal Bodies in addition to the relevant offices of the Government
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EC Identification No. - EC23A037JH170166  File No. - 10-56/2019-1A 1l  Date of Issue EC - 13/02/2023




who in turn has to display the same for 30 days from ¢t "
receipl. ays from the date of

(ivj The ;;?';)3201 proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of

monitored data on their website :
basis. ebsite and update the same on half-yearly

v 1€ ¢ g she :
e e B
il ¢ ors. The environmental policy should
prescribe for standard operating procedures to have proper checks
;fm’d. balances and to bring into focus any
mfrmgﬁ:men{‘s/ deviation/violation of the environmental/forest/wildlife
ﬂormsl/condnmns_ The company shall have defined system of
reporting infringements/deviation/violation of the
environmental /forest/wildlife norms/ conditions and/or
shareholder’s/stake holders. The copy of the board resolution in this
regard shall be submitted to the MoEF&CC as a part of six-monthly
report. .

(vij A separate Environmental Cell both at the project and company head
quarter level, with qualified personnel shall be set up under the
control of senior Executive, who will directly report to the head of the
organization.

(vii) Action plan for implementing EMP and environmental conditions
along with responsibility matrix of the company shall be prepared and
shall be duly approved by competent authority. The year wise funds
earmarked for environmental protection measures shall be kept in
separate account and not to be diverted for any other purpose, Year
wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance
Report.

{viii) Self-environmental audit shall be conducted annually. Every three
years third party environmental audit shall be carried out.

(ix) The project proponent shall submit six-monthly reports on the status
of the compliance of the stipulated environmental conditions on the
website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

Izl 1he project proponent shall submit the environmental statement for
each financial year in Form-V to the concerned State Pollution Control
Board as prescribed under the Environment (Protection} Rules, 1986,
as amended subsequently and put on the website of the company.

(xij The criteria pollutant levels namely; PMas, PMio, SO2, NOx (ambient
levels as well as stack cmissions} or critical scctoral parameters,
indicated for the project shall be monitored and displayed at a
convenicent location near the main gate of the company in the public
domain (in case of incineration involved). -

(xii) The project proponent shall inform the Regional Office as well as the

Ministry, the date of financial closure and final approval ol the project ey
_ @\,h GOpN
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py the concerned authoritics,

: commencing the |,
and start of production oper e

ation by the project.
(nif)  The project authorities myst st
by the State Pollution ¢

eveloprient werk

rictly adhere tc ¢ stipuls

ontrol Boa rdya nd !‘;1: {-';‘r)a :jzj{éii:s{)rl:'::;!{l-r:-lrllH -

(xiv) The project proponent shall abide by all the ‘ .
recommendations made in the EIA/EMPCI*& oxff
during Public Hearing and also th theis
Expert Appraisal Committee.

commitmernts and
‘ commitiment made
at during their presentation to the

{(xv} No further expansion or modifications in the plant shall be carried out

u‘}ixthout prior approval of the Ministry of Environment, Forests and
Climate Change (MoEF&CC).

(xv1) Conceglmg factual data or submission of false/fabricated data may
result in revocation of this environmental clearance and attract action
under the provisions of Environment {Protection) Act, 1986.

(xvii) The Ministry may revoke or suspend the clearance, if implementation
of any of the above conditions is not satisfactory.

{xviii} The Ministry reserves the right to stipulate additional conditions if
found necessary. The Company in a time bound manner shall
implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the
stipulated conditions. The project authorities should extend full
cooperation to the officer (s) of the gegieﬂal __(}fﬁce by furnishing the
requisite data / information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions
of the Water (Prevention & Control of Pollution} Act, 19‘?4_, the Air
(Prevention & Control of Pollution}] Act, 1981, the Environment
(Protection) Act, 1986, Hazardous and Otlfgcr Wastes {Mgnagc_m‘e_nt
and Transboundary Movement) Rules, 2016 and the Public Liability
Insurance Act, 1991 along with their amendments and Rules and any
other orders passed by the Hon'ble St.%premc Cm:r_a‘of India / High
Courts and any other Court of Law relating to the subject matter.

Any appeal against this EC shall lie with the National Gz-eearz:i‘rii_mnal,
if preferred, within a period of 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

(xix)

(xx)

8. The Environmental Clearance is being granted to M/s Tata Steel
Limited for Integrated Municipal Solid Waste Management Facility at Village
;;;{:guzz.}.adih, Tehsil Potka, District East Singhbhum, Jharkhand.

g'_. : ‘?hiﬁ 4]33%.1!‘:"‘1 “ruh ﬂpi‘_})‘]_‘(j\l"{.}r {).f Lh(" C'()mpﬁlc‘nt Au[h(}rl[y A .
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(Dr. Ashish Kumar)

_ Additional Director &
Member Sceretary, EAC (Infra-2)
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The Principal Secretary, Department of Forest, Environment and Climate
Change, Jharkhand, Nepal House, Doranda Ranchi, Jharkhand -834002.

The Regional Officer, Integrated Regional Office-Ranchi, Ministry of
Environment, Forest and Climate Change, 2"t Floor, Headquarter-

Jharkhand State Housing Board, Harmu Chowk, Ranchi, Jharkhand -
834002, Ranchi.

. The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-

cum-Office Complex, East Arjun Nagar, New Delhi - 110032,

The Member Secretary, Jharkhand State Pollution Control Board, H.E.C.,
Dhurwa, Ranchi-834004, Jharkhand.

Monitoring Cell, MOEF&CC, Indira Paryavaran Bhavan, New Delhi.
Guard File/ Record File/ Notice Board/MoEF&CC website. {_\« »

(Dr. Ashlsh Kumar)
Additional Director &
Member Secretary, EAC (Infra-2}
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